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Lastly, regarding the tea industry and tea 
cultivation, the Government is quite serious 
about this matter and we are considering to 
give some relief to the tea industry so that 
they can develop this cultivation and may get 
relief to export tea to foreign countries. 1 am 
thankful to the Members for their 
contribution. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1981-
82, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was adopted. 

THE     VICE-CHAIRMAN      (SHRI DINESH 
GOSWAMI):  Now, we shall take up clause-by-
clause    consideration of the Bill. There are no 
amendments 

Clause 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula antfT the 
Title were added to the Bill. 

SHRI SAWAI SINGH SISODIA: Sir, I 
move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): If you want to speak on the 
Third Reading, you should give me in writing 
that you want to speak. 

 

THE VICE-CHAIRMAN CSHRI DINESH 
GOSWAMI): You want to speak on the next 
Bill also. We have to finish the next Bill 
before six o'clock, 

SHRI SHIVA CHANDRA JHA: That is 
not the point. 

I. STATUTORY RESOLUTION SE-
EKING DISAPPROVAL OF THE 
INCOME TAX (AMENDMENT) 

ORDINANCE, l&Rl (NO. 8 OF 1981) 

II. THE INCOME     TAX    (SECOND 
AMENDMENT)  BILL, 19gl 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):   Now, w6 take 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I do not have it before me. 

 



317 Income-Tax (Second                 [16 SEP.  1981]        Amdt.) Bill,   1981        318 

up the Statutory Resolution. Dr. Bhai 
Mahavir, Shri Jagdish Prasad Mathur, Shri 
Kalraj Mishra, Shri Lakhan Singh, Shri 
Pyarelal Khandelwal, Shri Ashwani Kumar, 
Shri Ram Lakhan Prasad Gupta, Shri 
Hukmdeo Narayan Yadav, Shri Shiva 
Chandra Jha. Mr. Minister. 

SHRI SHIVA CHANDRA JHA (Bihar): I 
am here to speak on   the 
Resolution. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): j have called you. 

SHRI SHIVA CHANDRA JHA: That is 
not the way of calling. You can see that I am 
standing here. There is no question of calling 
the Minister. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You should be prepared to 
speak. 

SHRI SHIVA CHANDRA JHA: But there 
are certain things to be clarified. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): All the Members cannot speak 
in all the matters. I may point out to the 
Houso that your leader in the Business Advi-
sory Committee agreed to a particular time. 
They agreed that this Bill will be disposed of 
in' one hour.SHRI SHIVA CHANDRA JHA: It 
does not mean that the time is limited. There 
is the second reading and there is the third 

reading.THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); We have got the 
Income-tax (Second Amendment) Bill. Do 
you know what time has been fixed? Your 
leader has also agreed for one hour. 

SHRI SHIVA CHANDRA JHA: That does 
not matter. There are the stages  earmarked,  
first  stage,  second 

stage and third stage. Whether it is one hour 
or two hours, it does not matter. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): But the entire Bill is for one 
hour. 

SHRI SHIVA CHANDRA JHA: But there 
is the first reading, the second reading and the 
third reading 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): 1 agree. But on the Statutory 
Resolution, you will get only two minutes. 
We have to adjust within one hour. Anyway, 
please move your Resolution. 

SHRI SHIVA CHANDRA JHA: Sir, I beg 
to move the following Resolution: 

"That this House disapproves the 
Incomt-Tax (Amendment) Ordinance, 1981 
(No. 8 of 1981) promul* gated by the 
President on the Hth Of July, 1981." 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will give you reasonable time. 
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THE MINISTER OF STATE IN THE 
MINISTRY    OF    FINANCE     (SHRI 
SAWAl SINGH SISODIAj: Sir, I beg to 
move: 

"That the Bill further to amend the 
Income-tax Act, 1961, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, this Bill seeks to replace the Income-
tax (Amendment) Ordinance, 1981, which 
was promulgated by the 

1018 RS—11. 

President on the 11th July, 1981. Before 
outlining the main features of the Bill, I 
propose to indicate briefly the background in 
which the Government decided to initiate 
legislation in this behalf through an 
Ordinance. 

As the hon. Members are aware, the 
proliferation of black money poses a 
serious threat to the national economy 
and U is considered necessary to take 
effective steps to contain and counter 
this major social and economic evil. 
The Government have in recent past 
taken several legislative and adminis 
trative measurss to unearth black 
money. The present Bill represents 
another step in the sam2 direction. It 
came to Government's notice that a 
substantial amount of black money has 
been deposited by tax evaders with 
hanks, companies, co-operative socie 
ties and partnership firms either in 
their own name or in beriami names. 
With a view to countering attempts to 
circulate black money in this manner, 
it was decided to make a provision in 
the Income-tax Act to the effect that 
banks, companies,       co-operative 
societies and partnership firms will repay 
fixed deposits including interest thereon by 
account payee cheques or account payee bank 
drafts where the amount of depcsit including 
interest if any, is Rs. 10,000 or more Banks 
were given the additional facility to repay the 
amount by crediting the account of the nayee 
with the banks. 

It is hoped that this measure will enable the 
Income-tax authorities to identify persons 
who have made such deposits. The Bill as 
introduced in the' Lok Sabha was applicable 
in cases where an individual deposit made by 
a depositor, together with interest thereon, 
wag not less than Rs. 10,000 and did not 
cover cases where the aggregate amount of 
the deposits made by the depositor exceeded 
the specified limit. In order to make the 
relevent provisions more effective, these have 
been modified to provide that the new tection 
269T 
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will apply in all cases where the aggregate 
amount of the deposits held by a person with a 
branch of a bank including a co-operative 
bank or with any other company or co-
operative society or firm, either in his own 
name or in a joint name with any other 
person, on the date of repayment, along with 
interest, if any, is aot less than Hs. 10,000. 
The Bill as passed by the Lok Sabha also 
provides that repayment by a branch of a bank 
including a co-operative bank can, in the 
alternative, be made by crediting only a 
savings bank accouat or a current account of 
the depositor. The provisions as so amended 
will apply prospectively from the date the Bill 
receives the assent of the Presideat. 

The Bill also provides that in the case 01 a 
default in making repayment of the term 
deposits otherwise than in the specified 
manner, the person responsible for the default 
will be liable for imprisonment for a term up 
to 2 years and also for a fine equal to the 
amount of the deposit. 

As the h°n. Members would know, the 
Supreme Court has dismissed the writs filed 
by certain persons challenging the 
constitutional validity of the Special Bearer 
Bonds Scheme. At the time 0f the hearing of 
the writ petitions, Government had undertaken 
to repay the Bonds at the time of the 
redemption by an account payee cheque or 
account payee bank draft only. The Bill seeks 
to make a specific provision in this behalf also. 

Sir, this is a short and simple Bill. I hope 
the hon. Members of this House will give 
their unanimous support to the Bill. 

 

 

The questions were proposed. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, the Resolution and the 
motion are open for discussion. Mr. Kulkarni, 
I hope y°u will conclude in seven minutes. 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal;: He is the only 
speaker from our party. 

SHRi ARVIND GANESH KULKARNI 
(Maharashtra): Sir, I will give the maximum 
co -operation. Actually, Sir, some type of 
rationality must be there also. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): This is the difficulty again. 
When you ask... 

SHRi ARVIND GANESH KULKARNI: 
You are a presiding officer. .. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You are also a presiding 
officer.- What I was pointing out is, it is now 
4.35 virtually. At six, we have got Half-an-
Hour, We have only one and a half hours in 
which we have to dispose of this Bill and also 
another Bill by which a company is being 
acquire!. If you do not want to pass that Bill, I 
do not know, but the company will not be 
acquired because the Rajya Sabha could not 
put its seal. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Look at those; benches. Opposition 
benches are full, if they want to pass the Bill, 
where are their Members? 



325       Income-Tax (.Second      [ 16 SEP. 1981 ]        Amdt.) Bill,   1981        326 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will have no problem. May I 
point out to you, because after your speech 
will be over, you will be occupying this chair 
and you will be managing the show. That I 
may point out to you. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh)-. 1 draw the attention of the 
Parliamentary Affairs Minister, Sita Ram 
Kesri ji. Yesterday, he shifted the burden to 
the Railway Minister. What about him? I 
want to know from him. Everyday you throw 
the burden on somebody; what about 
yourself? 

SHRI ARVIND GANESH KUL-KARNI: 
Before, Sir,... (Interruptions) Mr. 
Ramakrishnan, don't make it a club here. 

SHRI U. R. KRISHNAN (Tamil Nadu): So 
many times, you are making it a club. 

SHRI ARVIND GANESH KUL-KARNI): 
Do not talk loudly. Do not disturb me. 'x'ou 
can talk anything you like. 

SHRI      R. MOHANARANGAM 
(Tamil Nadu):    We are sorry.    (In-
terruptions) 

SHRI ARVIND GANESH KUL-$KARNI: 
Now, Sir, what is the context in which this 
Income-tax (Second Amendment) Bill has 
been brought forward? It is not that this is for 
the first time that the Government has thought 
that black money is flourishing in this country. 
Many Committees were appointed and it has 
been conclusively prove^ that there is a 
parallel economy which is working in this 
country, which is in vogue in this country and 
the Government is trying through various 
measures to eliminate this parallel economy so 
that inflation will be reduced. 

Sir, I would like to suggest, through you, 
to the Government, particularly, to the hon. 
Minister of State of Parlia- 

mentary Affairs who is now on    hi* legs, that 
at least my speech should, be brought to the 
notice of the Prime. Minister because, 
ultimately, it is th«-treasury  benches,  it     is  
the  ruling, party, which has to govern this 
country.   You have been elected to govern, 
this  country.    Sir, today, I read aa article in 
'The Times of India' by Mr. Girilal Jain.    
Such a staunch supporter of the Prime 
Mimster has now, it seems, his feet a little bit 
faltering, in regard to the conviction. He 
doubts perhaps,   with  this     type   of   atmos-
phere, with this type of calibre o? the 
Members of the ruling party, whether the 
country will be able to come out of the morass       
1 whether the Government will V    able to 
stern the rot. 

Mr. Minister, you will have to tak"-much 
care. This i3 an environment, of corruption, as 
it has been called. This environment of 
corruption has to be dealt with with strong 
handt. But Sir, I am very sorry to say that this 
environment of corruption cannot be dealt 
with, with strong hands, in this atmosphere, 
wherein, it seems, they have reached a point 
of no return. Sir the point is, everywhere, the 
root-cause of political and bureaucratic 
corruption is some type of allurements, some 
type of inducements and some type of trading 
between boss the party workers. I am not re-
ferring particularly to the Antulay affair, 
because I am fed up with that name I do not. 
want to talk about that affairs. This has 
already been discussed. The country knowg 
about it. The whole country knows the pros 
and cons of this affair. It is for the treasury 
benches to take a view whether such type of 
brash and boorish Chief Ministers like 
Antulays, Gundu Raos and Jagannath Mishras 
are required, or, whether the Government 
wants to clean the stables ana stand to the 
image of 'Mr. Clean'.... (Interruptions) 

SHRI KALPNATH RAI (TJttar Pradesh): 
What about Sharatf Pawar? 
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SHRI ARVIND GANESH KUL-KARNI: I 
do not know whether Mr. Rajiv Gandhi will 
do that. 

Sir, what is happening in Maharashtra? I am 
bringing it to the notice of the treasury 
benches. Perhaps, you may not know 
anything. May be, Sir, similar things may be 
happening in your State also; I do not know. 
Rut I would like to point out about 
Maharashtra because the Government must 
know what is happening. They should know 
how, in my State, support is oeing obtained 
from the Assembly Members, Members of 
Parliament and narty workers at a price of 
favour. This has to be gone into. This is a 
problem of social importance. This is a 
question of the survival of democracy. That is 
why, I would plead with the Government. I 
hope, the Government will lake cognisance of 
it. Favours are being distributed and loyalti?g 
are being obtained at a price. This, Sir, is very 
dangerous for the democratic functioning of 
the country. What is this price? i would 
request the Prime Minister to enquire into this, 
through the CBI, how many ruling party 
MLAs have been given permits to work and 
operate liquor shop<', cither 0n their own or 
through their kith and kin. How many of them 
have been given agencies? How nvwiy of 
them have been given cement quotas? There is 
a system in Maharashtra. Each MLA in a 
district has be?,i allotted « cement quota. He 
distributes it, along with the Collector. 
Whatever was stated bv tho C'vil Supplies 
Minister is only a paper scheme. But I do not 
know what to say about the MLAS who are 
responsible for ^.istributinf? cement. About 
the Chief Minister's quot^ enough has been 
said. So, this type of favour is done. Liquor 
1'cences are Toeing given and have already 
been given to manv MLAS and MPs, parti-
cularly from the ruling party. There are a few 
from the opposition party. There are some 
MLAs and MLCs from the opposition parties 
who have got 

this quota, but the do not belong to my party, 
unfortunately. What I want to say is, we have 
got deep faith and belief in Mahatma Gandhi's 
teachings and that is why we have not taken 
the risk of running these liquor shops for Mr. 
Antulay. I am saying this because a few days 
buck I met some youngesters who did not sup-
port the signature movement for the Chief 
Minister. They said that enquiries have been 
.started against them, their liquor quotas have 
been reduced. Such type of bullying and seek-
ing sycophancy, such type of distribution of 
favouritism is going on. After all, what type of 
party is being built up? My friend, Mr. Jain 
said that they will shed their blood, but where 
is that damn blood? The members of political 
parties are thriving on dlrl these favours being 
shown by the Government and vou say that the 
time will come when you will fight for the 
country. I am not trying to damage the image 
of your party. This is a lesson for both of U3. 

THE VICE-CHAIPMAN (SHRI DINESH 
GOSWAMH: Mr. Kulkarni, I do not want to 
disturb you. I tm only  telling  you  about   
the  time. 

SHRI ARVIND GANESH KULKARNI: I 
am coming, to an end. I am very fast Just hke 
Rajdhani. So. this is the type of favouritism 
arranged by Chief Ministers, whether it is< 
Karnataka or it is Maharashtra or any other 
State. Would you believe that Kerosene 
agency for Maharashtra is given to an 
M.P./M.L.A. I do nrjt want to name him 
today, but in the next session, j warn, I will 
come out with the name. Rs. 21,000 is the 
benefit passed on to that M.P., for doing that 
work? The type of work to be done is 
liaisoning and lobbying on behalf Of the 
Chief Minister. 

I am not against Mr. Antulay as 
person. I know Mr. Antulay very well. He is a 
bright, intelligent boy. a risk-bearing chap, 
but unfortunately, he has gone on a wrong 
side. And what is the reason for that? Just 
now 
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I wag discussing with some friend outside in 
the lobby. He told me and in a statement of 
Shri Antulay which has appeared in the 
Statesman it is said, what can he do? He has 
to Collect money for the party, pass on some 
portion of money to high command of party. 
(Interruptions). He can deny that. 
'(Interruptions). Mr. Patil, do not get nervous. 
(Interruptions). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI VIJAY N. PATIL) j You should speak 
about Kanti Desai and Padma Desai. This has 
come up in the Lok Sabha. You should not 
speak about Antulay   like  this,   
(Interruptions). 

 

What I want to say is, it is the bigh ups in 
Central Government which is involved in it.   
Sir, today morning we brought this question  of    
Tapeshwar Singh.   There are crores of rupees 
in the    Jeeja    Mata    Trust.    Will    Mr. 
Sisodia first take out the names    ol persons 
who have contributed to all the trusts of Mr.  
Antulay and    the trusts of we cooperators in 
which   I am also a trustee.    But enquire    of 
everything.     Perhaps     names   have come.    
1 do not want to name    my leader also, but the 
trusts are there. This    Jeeji    Mata    Trust  and 
other trusts  are  there.    They  sell    liquor, 
control prices at Rs. 1200. they collect Rs 2600  
and Rs.  1000 is collected in the name of trust, 
in the name of the chairman or in the name of 
his wife Or somebody  else.    So. Mr. Minister, 
in the next budget and or immediately get a list 
01 those who have contributed money to these 
trusts    and see whether they have paid any in-
come-tax.    That is why I   requested that Mr.   
Venkataraman    should   be present here.    I   
demand    that    the "cooperative corruption" 
which is going on in a very wrong way, should 
be put an end to.   Late Pandit Nehru and 
Vaikunth Mehta and   late   Shri Gadgil or Shri 
Y. B. Chavan,    who 

were leaders of the cooperative movement, would 
have never dreamt that their successors in the 
movement would be so corrupt or politically so 
dangerous. At present, if there i» / going to be any 
election in Maharashtra for a cooperative sugar 
factory, it will be fought with tanks and barrels of 
guns; it cannot be fought on a democratic basis, 
because the vested interests are earning money 
and they are ruling supreme. That is why it has to 
be done. 

Lastly, I will take only one minute more, Sir, I 
am not at all happy to. criticise;  I only want to 
draw    the attention of   the   Treasury   
Benches,, and particularly the  Prime Minister, to 
this because her name is also taken, in all these 
affairs.   They say that the money is collected for 
parly affairs. Mr. Pesi Tata who is the agent   tot 
collecting money on behalf of liquor vendors, ig 
reported    to have said in Bombay that when 
Kisan Rally   was held, he was asked to pay Rs. 
35 lakhs to    the    railway    authorities.    From 
where this   money   will   come?   He said, "I 
get the quota; so I have paid. this money",    so, 
Sir. this1 is political corruption which   is   going 
on.   For heaven's sake find out, through your 
Income    Tax    Department,    whether these 
people who have paid the money to the various 
trusts, to the cooperators, the Chief Minister Or    
anybody who has formed a trust    either    fc* 
Maharashtra   or    anywhere   in    the country,  
have paid any    income-tax:. Then you will be 
doing the greatest service    to    the    nation.    
Otherwise don't raise this sycophants' army.   It 
will not be Of any use for the country or to 
Tndira Gandhi 
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SHRI SANKAR PRASAD MITRA (West 
Bengal): Mr. Vice-Chairman, if this kind of 
thing goes ton, we have to come to the 
conclusion that about 200 commissions of 
inquiry would be required in this country. 

SHRI KALPNATH RAI: Respected Sir, I 
agree with your opinion. But you should also 
ask those Members to confine themselves to 
the subject when they are speaking. And this 
gentle Vice-Chairman, who is presiding, 
himself attacked the hon*. Chief Minister of 
my party. 

SHRI RAMESHWAR SINGH: Corrupt 
Chief Minister. fag-jr <TffT   ftprr 

SHRI KALPNATH RAI: I want to ask my 
friend Mr. Rameshwar Singh (Interruptions). 
Mr. Rameshwar Singh may not know English, 
he may be a dacoit, but B0 l°ng as he is a 
Member of Parliament he is honourable. I 
would not say anything other than this.    
What the hon.    ex-Chief, 
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[Shri Kalp Nath Rai] 
Justice and now a Member of Parliament has 
said is correct. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Kalpnath Rai, 
just a minute. I am not interrupting you. 
When I am the Presiding Officer, I cannot 
stop you. You can say whatever you like and 
I do not want to stop you at all. But when I go 
back to my seat, I will say whatever I want to. 
So you go ahead. I am not interrupting you. 

SHRI KALPNATH RAI: I can say that 
Sharad Pawar was a politically corrupt Chief 
Minister, a defector, and he had built more 
than ten trusts and collected crores of rupees. 
He ig the most corrupt Chief Minister in tne 

history of India. I demand a commission of 
inquiry to go into the question of all the 
money collected by Sharad Pawar, the money, 
he collected hi the form of trusts. 

SHRI KALPNATH RAl: He himself 
created a trust. Talk of Chaudhry Charan 
Singh. Don't talk of Bhajan Lai. 
(Interruptions). I know Ramesh-war Singh 
and how to reply to him. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Please conclude. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI); Rou have to 
conclude now. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have got no time. I 
have to complete this in record time. 
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ment to the Income-Tax Act.    But I am 
doubtful   whether,    by   bringing 

- forward this small amendment, the 
objective of arresting the proliferation 
of black, money can be achieved at all. 
Because, Sir, in the Income-Tax Act 
itself there is already a .provision in 
regard to business expenditure. Under 
section 43A(3) of the Act, Sir, there 
is a provision which empowers the 
Income-Tax Officer to examine pay 
ments exceeding Rs. 25,000 made Ml 
respect of any expenditure and dis- 
-allow it if it is not made by a crossed 
cheque or by a crossed bank draft. 
May I  inquire from the    honourable 

   -Minister of State for Finance whether this 
prohibitive provision under this section was in 
any way helpful in arresting the proliferation 
of black money? The fact that the Govern-
ment had to introduce the much-publicised 
Voluntary Disclosure Scheme in 1975 and the 
Special Bearer Bonds recently proves beyond 
doubt that  tiny  steps like    the    one    just 

     before us for consideration will not result in 
achieving the desired objective of arresting 
the proliferation or operation of black money,    
but    will 

    only act as a propaganda gimmick of the 
Government. 

Sir, I may also be permitted to draw the 
attention of our honourable  Minister to another 
section in the Income-Tax Act and that is section 
143(1) of the Act. The provision as it stands 
today was first introduced to 
- be operative from the 1st of April 

1971, that is, a decade back. It was 
given    wide    publicity    under     the 

    nomenclature "Summary Assessment Scheme". 
According to this Scheme, an assessing officer 
is empowered to -examine and finalise the 
assessment of an assessee without asking for 
any details in regard to the production process, 
etc. from the asessees. Initially, this scheme 
was made applicable... (Time Bell ring's). Sir, 
just •one minute.   This is a very important 

        point. 

Initially,  this   Scheme    was    made applicable 
t>nly in the case of people who had a    taxable   
income   below 

Rs. 25,000. But, during the last ten years, 
this has been exceeded and it has rather 
increased to the tune of Rs. 1 lakh. Sir, 
according to the Government, today, a 
person whose taxable income is Rs. l lakh 
is a small man and, according to this pro-
vision, he is required to submit a return, 
but the Income-Tax Officers are not 
required to assess or scrutinise those 
returns. So, Sir, may I ask whether the 
repayment of the deposit amounting to Rs. 
10,000 made by crossed cheque or draft 
will have any effect if the Income Tax 
Department refuses to scrutinise the details 
of the investment and repayments? I feel 
that this Bill introduced by the hon. 
Finance Minister will fail to arrest the 
prevalence of black money operations in 
our country. Sir, I will request the hon. 
Finance Minister to go into the details of 
causes for which the black money is 
created, proliferated and operated in our 
country. He should take effective steps for 
arresting it. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): That is 
all right.   Mr. Krishnan. 

SHRi U. R. KRISHNAN; Mr. Vice-
Chairman, Sir, I rise to support the Bill. In 
India black money and tax evasion a.re 
playing havoc in our developing economy. 
According to the statistics available, at least 
Rs. 30,000 crores of black money is in 
operation. I do not know how this black 
money has developed to a huge amount be-
cause of the tax evasion. It is also an admitted 
fact that in India the . highest taxation is there. 
That is why the people would like to evade 
tax. Sir, in order to avoid tax evasion and to 
curb black money, 1 would suggest 
demonetisation. At least the hundred I    rupee 
notes should be demonetised. 

Sir, in this connection 1 would also like to 
mention that Mr. Karunanidhi, who was 
indicted by the Sarkaria Commission for 
looting Tamil Nadu and amassing huge 
wealth. He has deposited crores of Rupees in 
Singa-{   pore and other places     and   started 
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[Shri U. R. Krishnan] 
joint collaboration with a Joint Managing 
Director of a cement company, and 
established a palm oil company at Singapore. 
He has overnight changed more than Rs. 10 
lakhs in smaller denominations with the help 
of an IAS officer. Even now he is giving 
black money for creating law and order 
problem in Tamil Nadu and disturb the 
Government of Tamil Nadu. These things 
should be investigated,     (Time Bell rings). 

Regarding this Bill 1 would like to know 
whether this cheque or draft system is going 
to be effective in the case of some of the 
institutions who know how to cheat the 
Government and who even advise the parties 
to deposit amounts which will not be more 
than Rs. 10,000 or indulge in benami 
transactions? 

With these words,  Sir,  I conclude. 

DR. MALCOLM S. ADISESHIAH 
(Nominated); Mr. Vice-Chairman, Sir, I also 
support the Bill, the Income-Tax (Second 
Amendment) Bill, 1981, for consideration and 
return. 1 agree with my Colleagues, Mr. 
Ghosh and Mr. Krishnan. The two provisions 
made here are tor payee cheques to be used 
for all payments above Rs 10.000, and for 
redemption of Bearer Bonds as part t>f the 
total programme to control black money. I 
want to say a few things about black money. 
First of all, there is no such thing as black 
money sector and white money sector. As Mr. 
Krishnan was saying, both black money and 
white money are so mixed up that we cannot 
really distinguish that this is black money 
sector. About everything, almost for every 
important transaction, both black money and 
white money are being used. This should be 
brone in mind. Second there are four sings of 
black money. First, when the taxable value of 
a transaction is below the actual value, black 
money is in operation. Secondly, the rate of 
return is much higher in the black money 
6ector than in the white money sector.  That  
is why,  black  money      is 

being used.      Thirdly,      the    income 
velocity ' of black    money      is much 
higher' than  the      income      velocity 
of the official sector. Lastly, when the prices of 
gold and land are rising faster then the general 
price rise, we know that black money is in 
operation. This black money operation is 
frustrating everything that the t Government is 
trying to do to control inflation, to bring about 
development and to improve the condition of our 
poor people. The reasons for the operation of 
black money are inflation which is now slowly 
coming under control, but it is still there, controls 
which are not needed and punitive taxation. [ 
think while supporting this Bill, we stand all come 
together in asking the Government to take the 
ultimate remedy against black money which is 
demonetisation. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND GANESH KULKARNI); Do you want 
to reply to the Statutory Re-      * solution? 

SHRI SHIVA CHANDRA JHA. No, Sir. 

SHRI SAWAI SINGH SISODIA: I am very 
thankful to the hon. Members who have 
participated in the debate. Generally, all the 
hpn. Members have -directly or indirectly 
suported the measure which is before the 
House. Mr. Vice-Chairman, Sir, including 
yourself all the other Members have supported 
the Bill. You have raised many points which 
may not be relevant and my friend, Mr. 
Kalpnath Rai, has replied to some Of them in 
the same language and with the same force. 
Sir, I will not like to take up the time of the 
House to replying to the political points which 
have been raised in your speech. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Take n'ote of all the 
points. That is all right. 

SHRI    SAWAI    SINGH    SISODIA: That is 
noted and specially your speech-I have completely 
noted.    One    point: 
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raised was that out of 393 recommendations 
contained in the Final Report 

       Of the Wanchoo Committee, 326 
recommendations have been accepted and 
317 recommendations have been 
implemented. Out of these recommendations, 
there are very few re-commenations still 
under consideration and a large number of 
them relates to administrative matters. Re-
garding the point made by Shri Ram Lakhan 
Gupta that most of the non-banking 
institutions would be covered by the new 
provision, it is because these are aU organised 
in companies and cooperative societies and 
this new 

 amendment will cover all the other 
associations of persons or individuals and wiH 
make the provisions very difficult to 
administer. I will take one more minutp in 
giving the statistics because many Menahera 
have touched this topic of acquisition of the 
immovable property - by the Income-tax 
authorities. In the financial year 1978-79, the 
number of notices issued wag 4060 and the 
number of properties acquired was two. The 
compensation paid was Rs. 7,59,000. 
Similarly, in 1979-80, notices were issued in 
5382 cases. In 1980-81, this number was 5084 
16 immovable properties have been acquired 
by the Income-tax Department. I think I need 
not take more time of the House because all 
the hon. Members have welcomed an^ sup-
ported this measure. 

THE      VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): I am 
now putting the Resolution to vote.     The  
question is: 

"That this House disapproves the 
Income-Tax (Amendment) Ordinance. 198 
(No. of 1981) promulgated by the 
President on the 11th July, 1981." 

The motion was adopted. 

SHRI V. GOPALSAMY (Tamil Nadu); 
Mr. Vice-Chairman, Sir .   . . 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No, no. 

SHRI V. GOPALSAMY; Please allow me 
one minute, 

THR VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): There is no 
procedure like that, and not at this stage. 

SHRI V. GOPALSAMY: Please allow me 
one minute. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI) : I fully agree that 
you want to say something. When the Third 
Reading comes, I will you for a minute. There 
is a procedure for it. 

Now. I will put the Bill to vote. The 
question is: 

"That the Bill further to amend the 
Income-tax Act, 1961, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND        GANESH     KULKARNI): i    We   
shall   now   take   up   clause-by clause 
consideration of the Bill. 

Clauses 2 to 7 were added to the Bill. Clause  
1,  the Enacting Formula and the Title were 
added to the Bill. 

SHRI SAWAI SINGH RISODIA: Sir, I 
beg to move: 

•'That the Bill be returned." 

The question was proposed 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Gopalsamy, 
just two minutes, please. 

SHRI V. GOPALSAMY: Mr. Vice-Chairman, 
Sir, the hon. Mr. Krishnan has made some 
allegations against my party leader, the 'former 
Chief Minister of Tamil Nadu. But, Sir, those 
allegations are baseless and malicious. And I 
would also like to . put it on record that those 
allegations I should be expunged from the pro-
ceedings of this House. 
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THE      VICE-CHAIRMAN      (SHRI 
ARVIND        GANESH      KULKARNI)": I 
am sorry, I am not going to do that. 

SHRI V. GOPALSAMY; Sir, 1 would also 
like to know from the hon. Minister whether 
any person's property or house which was 
attached by the Income-tax officials can be 
sold. I want to know! this because the Chief 
Minister of Tamil Nadu, Mr. M. G. 
Ramachandran, whose house was attached by 
the Income-tax officials was gold by him to 
hia wife. To whom he has sold? He has sol^ it 
to his wife. I want to know whether the 
Minister will allow any other person to do 
that things. The Chief Minister of Tamil 
Nadu sold the house which was attached by 
the Income-tax officials to his wife. And now 
they are coming and making false allegations. 
The allegations made here by Mr. Krishnan 
cannot at all be proved. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): For your 
information, I am not going to expunge 
anything. 

SHRI V. GOPALSAMY. Mr. Vice-
Chairman, Sir... 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now, 
Shri Bagaitkar. You have two 
minutes.please. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): The question is: 

"That the Bill be returned.'' The 

motion was adopted. 

THE BURMAH OIL COMJKAIY 
(ACQUISITION OF SHARES OF OIL 

INDIA LIMITED AND OF THE 
UNDERTAKINGS IN INDIA OF 

ASSAM OIL COMPANY LIMITED 
AND THE BURMAH OIL COMPANY 
(INDIA   TADING) LIMITED) BILL, 

1981 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We shall now take 
up the next Bill of Shri Sethi. 

SHRI V. GOPALSAMY (Tamil Nadu). 
What about the Special Mentions? 

 


